LIR No. 8893/16
Sher Singh vs M/s Cushman and Wakefleld Property Management Services India

Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked for evidence of the
workman, but, no one has appeared on behalf of any of the parties through video
conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed on 14.01.2021 for evidence

of the workman. ]
Ahalmad of this court is directed to isenJ the copy of this order

to the concerned official of District Court, Rouse Avenue Co rt_.domplex. New Delhi for
uploading on the official website of Delhi District Court.

(PAWANKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 3310/16
Ashok Pachori vs G4S Cash Services India Pvt Ltd.

05.08.2020

Present:- None for the parties.
The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahimad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on
e

Ahalmad of this court is directed to send aﬂe copy of this order
to the concerned official of District Court, Rouse Avenue Cou Camplex New Delhi for

uploading on the official website of Delhi District Court.

e

10.11.2020.

(PAWAN KU ATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 1800/16
Rupesh Bhardwaj vs G4S Cash Services India Pvt Ltd.

05.08.2020

Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahimad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on
10.11.2020.

Ahalmad of this court is directed to serg! the/copy of this order
to the concerned official of District Court, Rouse Avenue Court Gopiplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATT
PRESIDING OFFICER;LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 2908/16
Devender Singh Bisht vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

10.11.2020.
Ahalmad of this court is directed tq sehd the copy of this order

to the concerned official of District Court, Rouse Avenue C omplex, New Delhi for
uploading on the official website of Delhi District Court. '

(PAWAN K ATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 2905/18
Arvind Kumar Pandey vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

— -

10.11.2020. 5
Ahalmad of this court is directed to sgnd t

to the concemned official of District Court, Rouse Avenue Cour'?-'C plex, New Delhi for

uploading on the official website of Delhi District Court. : FW

g
(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOU COURTAX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.

copy of this order




LIR No. 5190/16
Satbeer Singh vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahimad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

10.11.2020.
Ahalmad of this court is directed to/s&\the copy of this order

to the concerned official of District Court, Rouse Avenue Co}.urt Zomplex, New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN RUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 6433/16
Sunil Kumar vs Arti Industries

05.08.2020

Present:- None for the workman.

Sh. Santosh Singh, AR for the management.

The matter is fixed for today in the enblocked date for

evidence of the management.
Today, no one has appeared on behalf of the workman through video

conference.
Ld.AR for the management also seeks adjournment as the witness

could not come as he is out of station.
Accordingly, matter stands adjourned for evidence of the management

on 15.01.2021.
Ahalmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Court rK)f::- plex, New Delhi for
uploading on the official website of Delhi District Court. '

(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LID No. 488/19
Shakuntla vs Sparsh Special School

05.08.2020

Present:- Sh. Ajit Kumar Singh, AR of the workwoman.

Management already exparte.

The matter is fixed for exparte evidence of the workwoman,
but, the Id. AR for the workwoman seeks adjournment as the evidence is not ready and

also could not come today.
In view of the request made by the Id. AR for the workwoman, matter is

ordered to be listed for exparte evidence of the workwoman on 1 021.
Ahalmad of this court is directed to send the_!rcopy/of this order to the

concerned official of District Court, Rouse Avenue Court QO lex, New Delhi for
uploading on the official website of Delhi District Court. :

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LID No. 182/16
Mangal Singh vs Rajdhani College

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for hearing

arguments on the preliminary issues, but today, no one has appeared on behalf of any of

the parties through video conference.
Accordingly matter stands adjourned for the same purpose on

11.11.2020.
Ahalmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Court Copplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN ATTO)
PRESIDING OF FICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 1963/16
Manjeet Singh Barwanila vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number

of ld. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

10.11.2020. )
Ahalmad of this court is directed to sendthe copy of this order

to the concerned official of District Court, Rouse Avenue Court Complex, New Delhi for

uploading on the official website of Delhi District Cout. W
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




Pr -
esent: None for the workman.

Sh.M.K.Dwivedi, AR for the management.

The matter is fixed for final ar uments through vi
conference, but today, no one has appeared on behalf of the '.forkman througgh ::::
ml_'lference. Even on the last date of hearing the Id.AR of the workman had sought
adjournment on the ground that he was suffering from fever. So, this court had granted
adjournment. But teday, the Id.AR for the workman did not appear through video
conference to advance arguments.
In the interest of justice, last and final opportunity is granted to the

workman to argue on the matter on 20.11.2020.

Ahalmad of this court is directed to send thb/apy of this order to the
concerned official of District Court, Rouse Avenue Court/Cémplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 8892/16
shman and Wakefield Property Management Services

Baburam Yadav vS M/s Cu
India Pvt Ltd.

05.08.2020

Present:- None for the parties.

The matter is fixed for today intheen
one has appeared on behalf of any of the
¢ COVID-18.
rdered to be listed O

blocked for evidence of
the workman, but, no parties through video
rence, in view of spreading of the pandemi

Accordingly, matter is 0 n 14.01.2021 for

confe

evidence of the workman.
e copy of this order

Ahalmad of this court is directed to s nd
mplex, New Delhi for

official of District Court, Rouse Avenue Cou
strict Court. 7/

to the concermned
uploading on the official website of Delhi Di

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 8891/16
Rajendra Bahadur vs M/s Cushman and Wakefield Property Management Services

India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked for evidence of the
workman, but, no one has appeared on behalf of any of the parties through video

conference, in view of spreading of the pandemic COVID-19.
Accordingly, matter is ordered to be listed on 14.01.2021 for evidence

of the workman.
oy of this order to the

pmplex, New Delhi for

Ahalmad of this court is directed to send th
concerned official of District Court, Rouse Avenue Cou
uploading ©on the official website of Delhi District Court.

(PAWAN KUM?F 0)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 2123/16
Jal Prakash Tomar vs G4S Cash Services India Pvt Ltd.

05.08.2020

Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

10.11.2020. q
Ahalmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Coutlt Oomplex, New Delhi for

uploading on the official website of Delhi District Count.

(PAWAN KUMAR MATTQ)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 3577/16
Sant Ram vs Trehun Sons

05.08.2020

Present:- Sh. Ajit Kumar Singh, AR for the workman

Sh.Shashwat Singh Gaur, AR for the management.

The matter is fixed for today for hearing final arguments

through video conference, but, the Id.AR for the workman has submitted that he could
not note down the date of this case in his dairy, so, he is not ready to argue on the

present matter and seeks adjournment.
In view of the request made by Id. AR for the workman and in the

interest of justice, last and final opportunity is granted to the workman to argue on the

matter on the next date of hearing.
Accordingly, matter stands adjourned for hearing final arguments on

17.11.2020.
Ahalmad of this court is directed fo send the copy of this order

to the concerned official of District Court, Rouse Avenue Qoury Complex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWA
PRESIDING OFFICER:LABQUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 5997/16
Mukesh vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahimad of this court has told to the court that contact number

of Id. AR for the workman was not available on the record, so, the court notices could not
be issued to the Id. ARs for both the parties to advance arguments through video

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the management to the workman on

10.11.2020. s
Ahalmad of this court is directed to Tnd }%e copy of this order

to the concemned official of District Court, Rouse Avenue Count Cdmplex, New Delhi for
uploading on the official website of Delhi District Court. *

(PAWAN
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LID No. 181/16
Ram Chander vs Rajdhani College

05.08.2020
Present:- Nane for the parties.

The matter is fixed for today in the enblocked date for hearing

arguments on the preliminary issues, but today, no one has appeared on behalf of any of

the parties through video conference.
Accordingly matter stands adjourned for the same purpose on

11.11.2020. e
Ahalmad of this court|is dirgcted to send the copy of

this order to the concerned official of District Court, Rouse Avgnue Court Complex, New
Delhi for uploading on the official website of Delhi District .
v d - M
(PAWAN.KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 8894/16
Vijay Kumar v$ M/s Cus

Pvt Ltd.

hman and Wakefield Property Management Services India

05.08.2020
Present:- None for the parties.

The matter is fixed for today inthe enblocked for evidence of the
workman, but, no one has appeared on behalf of any of the parties through video
conference, in view of spreading of the pandemic CcoVID-18.

Accordingly, matter is ordered to be listed on 14.01.2021 for evidence

of the workman. _
Ahalmad of this € url is directed to send the

copy of this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of De i District Court.

[PAWAN-KUEAR MA
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 1767/16
Satya Narayan Mehto vs M/s Shivajl College

05.08.2020
Present:- None for the parties.
Matter is fixed in the enblocked date i.e. today for evidence

of the management, but today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for 08.01.2021 for

evidence of the management. -
Ahalmad of this court is directed to seng the copy of this order

to the concerned official of District Court, Rouse Avenue Cpu Complex, New Delhi for
uploading on the official website of Delhi District Court.

e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 3353/16
Ashok Kumar Mishra vs Trehun Sons HP Gas

05.08.2020

Present:- Sh. Ajit Kumar Singh, AR for the workman18.01.2021
Sh.Shashwat Singh Gaur, AR for the management,

The matter is fixed for today for hearing final arguments
through video conference, but, the Id.AR for the workman has submitted that he could
not note down the date of this case in his dairy, so, he is not ready to argue on the
present matter and seeks adjournment.

In view of the request made by Id. AR for the workman and in the
interest of justice, last and final opportunity is granted to the workman to argue on the
matter on the next date of hearing.

Accordingly, matter stands adjourned for hearing final arguments on

17.11.2020. i
Ahalmad of this court is directed to/send the copy of this order
to the concemed official of District Court, Rouse Avenue Courl{/Complex, New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 2723/16
Ashok Kumar vs G4S Cash Services India Pvt Ltd.

05.08.2020

Present:- None for the parties.

guments and also for

The matter is fixed for today for hearing final ar
has appeared

payment of cost by the management to the workman. But today, no one

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number
d not

of Id. AR for the workman was not available on the record, so, the court notices coul
be issued to the Id. ARs for both the parties to advance arguments through video

conference.

Accordingly, the matter stands adjourned for hearing final
arguments and also for payment of the cost by the management to the workman on
10.11.2020. '

Ahalmad of this court is directed to se d the copy of this order
omplex, New Delhi for

to the concerned official of District Court, Rouse Avenue Court |
uploading on the official website of Delhi District Court. {

(PAWAN KUMAR MATTG
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




S

LIR No. 6780/1¢
Sajivan vs Superware Speedeks Novelteez

05.08.2020

Present:- None for the workman.

Sh.M,K.Dwivadi, AR for the management.

The matter is fixed for final arguments through wdeo
conference, but today, no one has appeared on behalf of the warkman through wdeo

conference. Even on the last date of hearing the Id.AR of the workman had sought
adjoumnment on the ground that he was suffering from fever. So, this court had granted
adjournment. But today, the Id.AR for the workman did not appear through wideo
conference to advance arguments.
In the interest of justice, last and final opportunity is granted to the
workman to argue on the matter on 20.11.2020. e
Ahalmad of this court is directed to send the obpy‘bf this order to the
concerned official of District Court, Rouse Avenue Court Coqu ex, New Deit for

uploading on the official website of Delhi District Court. E
(PAWAN KUM TTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




e ey re——————

LIR No. 1099/17
Radheysham vs Shiv Shakti Industries

05.08.2020
Present:- None for the parties.
The matter is fixed for today in the enblocked date for cross

for filing of the receipt of the cost by the workman.

examination of the workman and also
hrough video

But today, no one has appeared on behalf of any of the parties 1

conference.
Accordingly, matter is ordered to be listed for the same

purpose on 15.01.2021. \
Ahalmad of this court is directed t send the copy of this order

to the concemed official of District Court, Rouse Avenue Cfau omplex, New Delhi for
uploading on the official website of Delhi District Court.

e
(PAWAN'KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 1496/17
Naresh Kumar Mishra vs Mangla Industries

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for

consideration on the application moved by the workman and also for evidence of the
workman, but today, no one has appeared on behalf of any of the parties through video

conference.
Accordingly, matter stands adjourned for the same purpose on

17.11.2020.
Ahalmad of this court is direted A0 send the copy of

this order to the concerned official of District Court, Rouse Aven

Delhi for uploading on the official website of Delhi District Co

(PAWAN KUMAR MATTO]
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 1839/17
Dharmendra vs Swiss Auto Ltd.

05.08.2020 .
Present:- None for the parties.

The matter is fixed in the enblocked date i.e. today for

evidence of the workman and also for filing the receipt of the cost by the workman, but

today, no one has appeared on behalf of any of the parties.
Accordingly, matter stands adjourned for entire evidence of the

workman on 18.01.2021.
Ahalmad of this court is directed to send the copy of this order to the

concerned official of District Court, Rouse Avenue Court J plex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUR )
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 4103/16
Deep Chand vs S.M. Wire

05.08.2020

Present:- None for the parties.

The matter is fixed for today in the enblocked date for
workman and also for consideration on the
the AR of the workman had told to the court
present matter in some other

payment of cost by the management to the
application filed by the workman, but earlier,
that he had already moved an application for transfer of the

court.
Today, no one has appeared on behalf of any of the parties through

video conference. Accordingly, matter stands adjourned for the same purpose On
12.09.2020. G
Ahalmad of this court is directed ta send the copy of this order

to the concemned official of District Court, Rouse Avenue Courl Cd'mp'.ex. New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN )
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
' 05.08.2020.




LIR No. 1264/17
Lal Babu vs Durga Industry

05.08.2020
Present:- None for the parties.

The matter is fixed in the enblocked date i.e. for today for

evidence of the management.
Today, no one has appeared on behalf of any of the parties through

video conference.
Accordingly, matter is ordered to be listed for evidence of the

management on 19.01.2021.
Ahalmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Coyrt Complex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 911/18
Krishnawati vs M/s G.K. Marketing

05.08.2020

Present:- None for the workwoman.

None for the management.

The matter is fixed in the enblocked date i.e. for today for

evidence of the workwoman.
Today, no one ha
Accordingly, matter stands adjourned for evidence of the
Ahalmad of this court is direct
trict Court, Rouse Avenue Court G implex,

s appeared on behalf of any of the parties.
workwgman on 18.01.2021.
ed to send tie copy of this order

to the concerned official of Dis New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN
PRESIDING @FFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LC No. 3411/16
Umesh Vij vs M/s Sugoi Motors Pvt. Ltd.

05.08.2020
Present:- Sh. Chandan, AR for the workman.
None for the management.
The matter is fixed in the enblocked date for evidence of the
management.

Today, no one has appeared on behalf of the management through

video conference.
Accordingly, matter stands adjourned for evidence of the management

on 19.01.2021. —
Ahalmad of this court is directed to send fhe copy of this order

to the concerned official of District Court, Rouse Avenue Court Gémplex, New Delhi for
uploading on the official website of Delhi District Court. 17

(PAWAN AR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 1077/17
Ram Manohar Dubey vs Jagdamba Sanitary and Electric Store

05.08.2020
Present:- None for the parties.

The matter is fixed today in the enblocked date for evidence of

the management, but today, non one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter is ordered to be listed fn/r/‘l&ﬁ? .2021 for evidence

of the management. ,
Ahalmad of this court is directed to gend’the copy of this order

to the concerned official of District Court, Rouse Avenue Cm;l omplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 5168/16
Ajit vs G4S Cash Services Iindla Pvt Ltd.

05.08.2020
Present:- None for the parties.

for hearing final arguments and also for

The matter is fixed for today
t today, no one has appeared

payment of cost by the management to the workman. Bu
on behalf of any of the parties through video conference.
Ahlmad of this court has told to the court that contact number

the record, 50, the court notices could not

of Id. AR for the workman was not available on
ough video

be issued to the Id. ARs for both the parties to advance arguments thr

conference.
Accordingly, the matter stands adjourned for hearing final

arguments and also for payment of the cost by the manage 'm| to the workman on

10.11.2020.

Ahalmad of this court is directed to sgng/'the copy of this order

to the concemed official of District Court, Rouse Avenue Cou ~New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN K )
PRESIDING OFFICER:LABOYR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 1043/16

Dinesh Kumar vs G4S Cash Services India Pvt Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments and also for
payment of cost by the management to the workman. But today, no one has appeared

on behalf of any of the parties through video conference.
Ahlmad of this court has told to the cou

of Id. AR for the workman was not available on the record, so, the co
be issued to the Id. ARs for both the parties to advance arguments through video

rt that contact number
urt notices could not

conference.
Accordingly, the matter stands adjourned for hearing final

t to the workman on

arguments and also for payment of the cost by the managem

10.11.2020.
the copy of this order

Ahalmad of this court is directed to
rt Compjex, New Delhi for

to the concemned official of District Court, Rouse Avenue Co
uploading on the official website of Delhi District Court.

(PAWAN KU
PRESIDING OFFICER:LABQUR COURT-IX

ROUSE AVENUECOURTS, NEW DELHI
05.08.2020.




LIR No. 559/18
Ramesh Chandra Srivastava vs M/s Bajaj Eletrical Ltd. Through its

President HR Sh. Atul Sharma

05.08.2020
Present:- None for the workman.
Sh. Kunal Mimani, AR for the management.

The matter is fixed for today in the enblocked date for filing
reply and consideration on the application moved by the management, but today, no one
has appeared on behalf of the workman through video conference.

Accordingly, matter is ordered to be listed for the samr;p\urpose on 12.11.2020.
Ahalmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue C?u Complex, New Delhi for
uploading on the official website of Delhi District Court. "

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.
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LIR No. 1493/17
Vikash Kumar Mishra vs Mangla Industries

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for
consideration on the application moved by the workman and also for evidence of the
workman, but today, no one has appeared on behalf of any of the parties through video

conference.
Accordingly, matter stands adjourned for the same purpose on

17.11.2020. e
Ahalmad of this court is directed to sehd th

to the concerned official of District Court, Rouse Avenue Cour)/;

uploading on the official website of Delhi District Court.

' copy of this order
plex, New Delhi for

(PAWAN K
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 3064/17
Suman Gupta vs Kokeva Designs Pvt. Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for

consideration on the application moved by the workman.
Today, no one has appeared on behalf of any of the parties through

video conference. So, the matter is ordered to be listed for consideration on the said
application on 18.11 .2020.

Ahalmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Avenue Cou omplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN Kt MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.



LIR No. 3122/17
Ashok Kumar vs Kokeva Designs Pvt. Ltd.

05.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for
consideration on the application moved by the workman.

Today, no one has appeared on behalf of any of the parties through
video conference. So, the matter is ordered to be listed for consideration on the said
application on 18.11.2020. =

Ahalmad of this court is directed to d'endgthe copy of this order
to the concerned official of District Court, Rouse Avenue Coutt Complex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELH
05.08.2020.



MISC DJ No. 49/20
Sandeep Kumar Yadav vs M/s Rathore Plastics

05.08.2020
Present:- None for the workman.

The matter is fixed for today in the enblocked date for
consideration on the application moved by the workman.
Today, no one has appeared on behalf of the workman through video
conference. Accordingly, matter stands adjourned for the same purpose on 21.11.2020.
Ahalmad of this court is directed to send the copy of this order to the
concerned official of District Court, Rouse Avenue Court Co plex, New Delhi for
uploading on the official website of Delhi District Court. “'

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




MISC DJ No. 48/20
Kashi Nath vs M/s Rathore Plastic

05.08.2020
Present:- None for the workman.

The matter is fixed for today in the enblocked date for
consideration on the application moved by the workman.
Today, no one has appeared on behalf of the workman through video
conference. Accordingly, matter stands adjourned for the same purpose on 21.1 1.2020.

Ahalmad of this court is directed 10 @end)the copy of this order
to the concerned official of District Court, Rouse Avenue Court pmplex, New Delhi for
uploading on the official website of Delhi District Court.

KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.




LIR No. 1234/20
Abhishek vs. M/s Apeksha International

05.08.2020
Present: None for the workman.

The matter is fixed for service of the notice to the workman.
Notices issued to the workman are not received back.

Issue notice to the workman on his whatsapp number

05.10.2020.
Ahlmad is directed to send the cﬁy

concerned official of District Court, RADC for upfoading on the official

this order to the

website of the District Court.

Presiding Officer Lahour Court-1X
Rouse Avenue Courts/New Detlhi
05.08.2020



LIR No. 10/16
Onkar Singh vs. M/s Taxmaco Ltd. & Ors.

05.08.2020
Present: None for the parties.

The matter is fixed in the enblocked date i.e. today for

remaining evidence of workman.

Today, no one has appeared on behalf of any of the parties
through video conference. 2. Lkt =
So, the matter is ordered to be listed on ka«4mee2g for

remaining evidence of workman.

concerned official of District Court, RADC for upl > on the official

website of the District Court.

Presiding Officer Labour C‘ourt-l).(
Rouse Avenue C ourts/New Delhi
05.08.2020
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LIR No. 3823/18
Ram Jeevan Gupta vs. M/s Danik Jagran

05.08.2020
Present: None for the parties.

The matter is fixed in the enblocked date i.e. today for framing
of issues and also for payment of cost by the management to the workman.

Today, no one has appeared on behalf of any of the parties

through video conference.
Ahlmad has told to the court that since, contact numbers of

both the parties were not available on the record, so, the notices could not

be issued to both the parties.
So, the matter is ordered to be listed on 10.09.2020 for framing

of issues and also for payment of cost by the management to the workman.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC ﬁgr uplpading on the official

website of the District Court.

Presiding Officer Latour Court-1X
Rouse Avenue Courts/New Delhi
05.08.2020



LIR No. 802/17
Bholanath vs Vadhva State Pvt Ltd/Dehradcon Marvel House

05.08.2020

Present.- None for the workman

Management no.1 already expane.
None for management no.2.

y in the enblocked date for the service of

The matter is fixed for toda
could not

management no.2, but, the workman has failed 10 take steps, so, the process

be issued.
Today no one has appeared on behalf of any of the parties through
ic COVID-19.

video conference, in view of spreading of the pandem
dress and whatsapp number of the

Workman is directed to file e.mail ad
t no.2 may be issued for the

management no.2, so, that the notice to the managemen

next date of hearing.
0 for the

Accordingly, matter is ordered to be listed on 02.11.202

service of the management no.2.
Ahalmad of this court is directed to send the co

concerned official of District Court, Rouse Avenue Court Cof

:
uploading on the official website of Delhi District Couﬂ//]'d
L ' gjw O
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
05.08.2020.
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LIR No. 803/17
Ram Avadh Yadav vs. M/s Vadhva State Pvt. Ltd. & Ors.

05.08.2020

Present: None for the workman.
Management No.1 and 3 are already ex-parte.

The matter is fixed for the service of the management No.2 in

the enblocked date.

But the workman has failed to take steps, so, the notice to the

management no.2 could not be issued.
Today, no one has appeared on behalf of any of the parties in

view of spreading of pandemic covid 19.
The matter stands adjourned for service of the management

no.2. The workman is directed to file email address and whatsapp number
of management no.2 within 10 days from today and on filing of the

complete sets of the documents, the notice to the management No.2 is

ordered to be issued for 02.11.2020.
Ahlmad is directed to send the cop

this order to the

concerned official of District Court, RADC for uplgading on the official

website of the District Court.

Presiding Officer Labour Court-1X
$ouse Avenue Courts/New Delhi
05.08.2020






